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None appears for the applicant. This case 

has not yet been admitted. Counter has already 

been filed by the Respondents wayback in 

October, 2001. Perused the O.A. Heard Shri A.K. 

Bose, Sr.standing Counsel for the Respondents 

who took me through the issues involved in this 

case as alsoAthe counter. It is the case of the 

respondents, as stated by Shri Bose,that all 

the reliefs have already been granted to the 

applicant save/except the interest as claimed 

in the O.A. In the facts and circumstances 

involved in the instant case, no interest is 

payle under the law or otherwise to the 
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applicant. The O.A. is accordingly dismissed. 
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